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..... Maurer IIDI Chief Superla-
, ..... t 01 DvIaP-Steel Plant 

... BIId D. C. ~  Will the 
~r of Steel, .... uul Metab 
tie pleeH<i to &tate: 

Ca) whether the General Manarer 
16 the Durppur Steel Plant W8I uk-
til to retdID on the 1'1tb ~, 1887; 

(b) whether the Chief Superinten-
dent of the Coke Ovens Plant has also 
been served with a termination Dotice; 
and nl·g 
(e) if so, the charges against them 
and whether any inquiries were insti-
tuted against the above officers? 

The MInister of Steel Mines and 
Metals (Dr. Chenna Reddy): (a) No, 
Sir. It was decided to remove the 
present General Manager of Durga-
pur Steel Plant and HSL had decided 
to terminate his contract of service 
with effect from the 19th July, 1967. 
He was, however. ~i e  the choice to 
resign earlier. if he wanted to. On 
the 18th July. 1967, he obtained 
interim injUnction orders from the 
Calcutta High Court restraining the 
Government and HSL from removing 
him from the post of General Manager. 
The matter is oat present sub-judice. 

(b) It was also decided to termi-
nate the services of the Chief Super-
intendent (Coke & Iron), Durgaput 
Steel Plant with effect from the 19th 
July, ID67. He, however, tendered his 
resignation from the service of HSL 
and was relieved on the 19th July. 

(c) Does not arise. The President 
has the authority to remove the 
General Manager under Article 97(A) 
of the Articles of Association of HSL. 
HSL decided to terminate their con-
tract of services in terms of his Agree-
ment with the Company. 
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